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scale industries in the States of Karna-
taka and Bihar during the last threc
years; and

(d) the steps Central Government
have taken ‘to ensure the best use of
these loans and to ensure that adequate
loans are given to the small scale indus
tries in Karnataka and Bihar ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE 1
JANARDHANA POOJARY) -
(a) to(d) : The data available with
Reserve Bank of India on credit granted
to the Small Scale Industries by Public
Sector Banks in the States of Karnataka
and Bihar for the years 1980, 1981 aad
1982 is given below:

(Amount in lakhs)

Karnataka . Bihar
As on the last Friday {No, of Amount No. of Amount
of December A/Cs. A/Cs
1980 53957 186 44365 82
1981 73387 228 53518 102
1982 - 78531 66 52521 120

From the above data it will be observed
that there has been an increasing flow
of bank credit to the small scale indus-
tries in the States of Karnataka and

Bihar,

Banks have been advised to step up
their lendings to the priority sector to
409, of their aggregate credit by March,
1985, Special consideration is required
to be given by them to the credit needs
of weaker sections in the small scale
industry viz., artisans village & cottage

industries Advances to the weaker sections

in the priority sector including these of
artisans, village and cottage industries
should reach a level of 25% of priority
sector advances by March, 1985. Banks
are also required to supervise credit
utilisation in order to ensure the end

use of funds. -
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Guidelines for Grant of Loans of Wea-
ker Sections and Self Employment
Schemes

4658, SHRI S.B. SIDNAL : Will

the Minister of FINANCE be pleased to
state:

_ (a) the guidelines for granting of
lvans by the nationalised banks to (i)
thec weaker section, {(ii) for the Self-
emplovment scheme and (iii) on the
reccommendtions by the represntatives
of the people;

(b) the time stipulated far sanction
of loans; and

(c) the rules and conditions for
repayment of loans 7

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDIHHANA POOJARY)
(a) Reserve Bank of India hus
been issuing guidelines to public sector
banks from time to time to secure a
latger flow of credit to the smaller
borrowers within the priority sector,
and the weaker section. On the recom-
mendation of the Working Group on
the role of banks in implementing the
new 20-Point Programme, the Reserve
Bank of India had issued instiuctions in
February, 1983 that banks should take
care to tee that suitable viable schemes
are forniulated in consultation with
tha various state dovelopment agencies
for all the beneficiaries coming under
the definition of weaker sections —~and
adequate finance provided for them.

The Differential Rate of Interest
Scheme makes available very cocnces-
sional term-loans at the rate of interest
of 4 per cent, upto an amoynt of
Rs $5,000/- to persons belonging to the
weaker sections of society. No tangible
securiry or third-party guarantec is to
be asked for from the loanec, who
has, however to hypothecate to assets
purchased with bank loans.

The objective . of the Integrated
Rural Development Programme is to





